o

Affidavit 1o be Funished by the candidate alongwith Nomination Paper
Before the Retrining Officer
For clectim mhsﬂ.ﬂhﬁm Asdlipame of the Hous..
From. el {oaya (029 3.1, . Constitueney(NVame of tie Comiit e .

FSShyon, Desy. PAROW. ndaneh: wie of. S Maheshtoay  pagmsan,

ok 72 yean rosiden of MY Regindpay, BY CalelPimention full postal sddress), o wamdidate 41 wi sbove
s Disht- (natye,

Elecrion, do hereby soleminly affirm and stale on oath as under:- :

i firike out whichever is nod applicable)

(1) Fam a candidate set up by . 5 R A reere s sen{ M o the political party )/ am cu’[m:/;lihg BEY
Independent candidate,

(2} Details of PAN and status of filing of Incomeé tax return :

S[._TE._hFam:s - Permanent The financial year for | Total income —I
Account NMumber | which the last shown In Income
| {PAN) Income-tax rewrn has | Tax Retern (in |
- T - been filed Rupaes) .
e AMW PPl 2611 12 L9La3F=rs |
-3r pouse- AEGPTRESM | 2611~ 12 ST.po04
5 Dependent | MIL - HIL - ML
i Dependent 2 WIL ML WLl
i Dependent 3 ... ... Vi NT L T L

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

[_SI. Offence Deseription |
| Mo |

i(a) | The details of cases where the court has taken | 1.Cq. . p - (1aya S cagem. LES|8)
cognizance, Sections of the Act and description

of the offence for which copnizance taken | L Baelh-Caaga  PS Sada e 280 ) (g ulg 1R Epa
i {t) | Name of the coun, Case No. and Date of order | L. Pm-‘u.pa W e Couk ol mmﬁmﬁ:ﬁ?@m
| taking cogrizinee | ['- Py Tt Guck b S0 Lo 2ujphert e} Hm|\1
{{e} | Details of Appeal (=) / Application(s) for revision, T T

{if any) filed against the above arder(s) -

J . R |

4. Cases in which | have been convicted by a cowrt of law(other those referved 1o in Form 26):

i Act and deseription of the offence for e

i which convicted

({6 | Name ot the Counto CaseNoand~ |~ |
| B

i Datelfs) of order(s) . l

it ek A BT LRSS :




(2}, (Pumshme T impame. .

R

| LA

i3k That | give hedem below the detabls of o e assets (movable and ioamovable eic.) of mysel.

e spouse and all dependonts:

A Details of mg\; bl sissets
(e

I, Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of de
Mame of Ba
i, Value of Bonds/ShareMebentures

iyTnvestment, the details including Serial Number, Amount, Date of Deposil. the Scheire,
Instituiton and Branch are w he given

as per the current market value in Stock Exchange in respeet @ fised

companies and as per lwaoks in case of non- Hsted companies should be given.
4. Dependent’, hera incans « person, substantially dependent on the income of the candidate,
5. Details: ineluding amount is to be given separately in respect of each investment)

8. [ Deseription -

I Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
| N“-| - i lwveni B0l | pae L
e et Taag
Sk BOO0006 | 15008500 | pre NTC | L
{if} | Deetails of Deposits in Bank EAET Patha PG
accaunts (FDRs, Term Depositspiiu- 10829463343 Faenpur
and all other types of Deposits « P g 4442z Pl ALe03TE4T
including saving accounts), a9 ieonpf Bebweit- LISl g g e Ml
Deposits with Financial bl Plewpor  ladm- 990 Be
' Institutions, Mon Banking 9‘-'5‘30“4
Financial Companies and i
Coogerative societies and the, | O m%m-ﬂm
amount in each such deposit At Tag e Bind
flll}‘_nﬂl.lls of investment in Bonds, Lt |
| Dchmmm!shms and units in tasket plug MIL HMIL ML w1 L i
| companies/Mutual Funds and A LBbotTED
|| others and the amount. P4 S193e1999 | |
{iv) | Details of investment in NSS, | - mriyafims1sme E 10 LLEC
Postal Savings, Insurance Polici .:1-11": A 5 e 51274450 Spvs :m":““"” ‘ |
and investment in any Financial nwlg, *‘:“-?Hm e 48550000 WL M1 L |
| Instrument in Post office or  poiy . '“;lg?“’;;_ . | |
Insurance Company and the e | |
| mmount I
(%) | Personal loans/advance given to |
amy person or entity including f
' | firm, Company, Trust etc. and NEE MIL l WL | ML \
| other receivables from debtors | |
and the amount, . " o il e gy
T 1 Motor Vehiches/Airerafis! 5 | |
| | Yachts/Ships (details of Make, Fil - B = L LS B T ,
| Registration No. ete, Year of W o e S |
Purchase and mumn} ; N : 72 _l_ 4 VO
i Jeweelry, bullion and valuablc  CroM- 5§ T gy ape | Laled €50 | | 5
| | thing (give details of weight and g FEse ~m.5§§':;_3;:&‘ Hald- g 182 i |
1 - =ik 1
L value) ik Bl e- [HE45F = udu égi_q__‘,_l S 1. _
4 e - 1 |t
(ke ry - 5L4°%
Priemih, e - SRR S



(

{

Mg Pﬂmﬂiﬁ “'Ijﬂll]l :}wn:rshlp lruil-catmg ﬂ'ﬁ CXbEmt ﬂfjﬂ““ uwm.-sth vill also have 1o be 1m wh

e 0f

Carass Total value

o, u Is of Immovable

Zells

Spage

peptvph'ld‘ -

ww-u File- 'fn.m—w'hP PP SRseece

erm Mg bl BRE

fi‘l 4&;5-1,‘86’5‘4 ‘B 16719 [{?;.ﬂ-

L 56 =00

HII_

2 Each land or building or apartment should be mentioned separmely in this format.)

S | Description Self Spouse | Dependent1 | Dependent-2 | Dependent-d |
: - e . |
(i) - Reghupts, i =
Location(s Ehatetie LIS, phevr- tagl ) ik v- 11 7 i L "
) H M L
_Survey number(s) i | L [
Area (Total measurement in 2% bigmd Uq biamid = - ____-l
Whether inherited property Mb i
{ Yes or NO) Mo ML= AR Uh N |
Date of purchase in case of self | |4 -2bb T =
acquired property 6 T [rorir2ess Hhs MiC kil
Cost of Land (in case of B 325000708 & go000-a
purchase)at the time of ; ML HLL Mlc
purchase
Any Investment on the land by
way of development, BT MNTL (SN . e
construction ete.
fﬁﬂmmm Current market “HES, 000740 f- 586000700 L it Nl
(it 7]
Location(s) % Ml R M
e e T L
Area measufement in ey 115 Bigmld :!
sq. fi.) aif b digwel H%g!aﬁ'_:‘- L Mt M
Whether inherited property
{ Yes or NO) Mo Mb SN MLC e
Date of hasze § f=elf 1] k- Sedq Ci)d 15-5-Feea
Mtﬁﬂ?ﬂdppwripﬂtymmo il rn‘]'. Fs.—*&- i-nn; o ’E'E Leey Hl L Hle Hts
Cost of Land (in case of i } LEpob=st  {if {],000-00
purchase) at the time of @) Foeemh L Hithes HiS e Mg
| purchase . L]
Any Investment on the land by L
way of development, M HTL HL Ml Mg
construction te.
L 3 =
fﬂmmm SN i ETI{ PP f“ . :P:"D'F'I’E;Ef i Mie Hfc |
i) [ € i di i ]
I {including apartments) 5 = MT © e [N = Mg
! | -Location(s) y |
| =Survey number(s) | i
Built up Area (Total " 1 Hl o ; T —
|| meswementinsgpy | *TC | M€ il ot s




iv)

]

[
(vi}

W _U.._J;q.r inhoried I.HTF?H_- L T i i
I_i'g':-ner!}__ ) (S ML ”H-__ _l"”'“ NL !
{ Dew of purchase in case uf serf |
I_j'.. wired properis S (L .l M ! H1_L ) r'l_k = L l:_:- [

LREE L:lfprupcl‘l_'r (incase ol = { T "

Ipi rehase) at the time of (SRS NIC ML L N
|r:'.t+_m_-w — =

Ay Invesiment on Lhe
| Property by way of HIe Ml | M1 heie e
} development, CONSEruction eic, Lo o
i Aproximate Current marker gl ML TS Hi Ml !
| valie ) N I e R |
] | Buildings (including | {Raghapa:. foff hpen |

ApEIments, | o} e bt | a1l (LS AR Mt

-Location{s) "'M”;L,pm

:ilﬁ"ﬂ_"r m.lmberl,'s} ‘ 7 e

Ana (Total measurement in-~ 1 | 4760 SqiT 'L B kit e ML
ek M segospi- | P 3

Built up Area (Total (3] 47665k - ( ' "
| measurement in sq, fL.) (0 (G0 St Mo LR S ML C

© | Whether inhenited property [ - o H1w M ¥

(Yes or NO) 3*14 s P &
_ Du:pfpumh&u in case of self iLl' L kI [NINS kG LS
| Bcquired property

Cost of property (in case of

purchase) at the time of MI N i s L M A
purchase

Any Investment on the Jand by i Y e i

way of development, N1 i B i <

construction ede,

Approximate Current market (1] LZ5,000°06 1 ML [ 1

vjﬂgﬂ (7| Fpenoe - . i —

Others {such as interest in T L e T M ML

property)

Total of Current Market vy O0a=e o L ML

| Value of (i) to {v} abave F 30068 (5000

(6} 1 give herein below the details of liabilities/ dues to

(Note: Please give separate details of name of Ban

public financial institutions and government :-
k, institution, entity or individual and amount for each ftem)

' Description Self Spouse(s) Dependent-1 | Dependent-2 Dependent-3 !
i N, = |
"t Lomnor dues to Bank/Financial "ET-EallTe ﬁi::
& 1 tipn ’ ' LiTf! Bi-t-ﬁmnpﬂq.m ﬁ-_rf& - ML HH:_ M I
| Name of Bank or FI )|l o000 fﬁ'ﬁ% |
Amount outstanding LS s e il 3
Mature of loan  Nedile (aew By g gisgLEem ,__J
* | Luoan or dues to any |
individuals/ Entity other than | i 1 NI M .
mentioned in (i) above. |
Name(s) 34" uahsgomy prjuan Eﬁ:gﬁ“ |
| Atnount Gutstanding  €5.p00=" |
_ | Mature of joan Al Liw+)




T Ay olher Liabili el e
: by clher hability ML MT L ML ! MIL ML |]
e RS =

Gﬂumuln!liﬂilttiu 11M4ssL=e [ § o SR=co ! -l
(i) | Canver gunent Dues: B | ' N R |

[lues to departments dealing ! f L i e |

with government | LA BY = H | Ly A |

| | #ecommodation i ; 4 i
' Diues to departments dealing r | -

with supply of water ML S MIL i ML NI
Dues to departments dealing | : TR R

: with supply of electriciny (SRS IR ML R LRN M
| Ducs to depariments dealing T :

with supply of B 90926 | i (SIS (NXS AN
telephones/mobiles

Bues to departments dealing

with government transport Ml pte ML pit L ML
{including aircrafts and

helicopters) -

Income Tax Dues HL ML i Hic Hi<
Wealth Tax Dues Hip L ML ML HIC HIC
Service Tax Dues ML KL I e, Hi L Hiw
Municipal /Property Tax Dues MIA aiC HIC Hie ML
Sales Tax Dues HIC Bl Bl ¢ ML Hie
Any other dues Hile Hit il Jl L Hie
Grand total of all Govt. dues Py~ Foq=rce ML HL L (ST M e

(7T) Details of professio

upation:
8, Self., Enﬂ“znrm‘m !

b. Spouse .. T‘“Fl
(8) M}’ﬂ‘

(Gm:

{Name of the School /College/ Umvmuy and the year in which the course was completed.)

o %'
Eal!s of E E ucation with full form of the certificate/ diploma/ degree course)

{9} ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:
I, | MName of the candidale Sh/Smt/Kum.
g}‘ﬁ'ﬂ? heo pakuaw =

2. | Full postal address | NLET- ferghofeiy 1p76- [Erde hpav B EF (rayg
3. | Number and Name of the constituency and gag Eﬁr‘!ﬁ-ﬂ’lﬂ'—j{r (Ser Rikar _!

state -
3. | Name of the Political party which set up the 3P .

candidate {otherwise write ‘Independent’) s e T
4. | (a) Mumber of cases in which conviction order MT L

passed {other than those referred 1o in Form 26) R F




i._ _lp. Tuial number of Fending cases where fhe DGR CPya ps-cose s 12 sioj
¢ Lot :5} h:\\'ﬂ I..'].L.-. " .;L'."_'J]i_fm_r IF-J Mh. P.g_ Sari Eﬁlt_ 'J . I

! i -1I_P"=-'“+:‘I_F E ' W For which lust TR e S |
75 - S, e i _ | Ineume Tax Retur led | 5 i
— e Candidaie A pud pp39 <o eI 1719/989:-4 |
— B tpouse _ ARGATCSOM | eenn -Slecoze |
L L te) Dependents [T [ MiC L e i
|6 ] = . Details of Asscts and Liabilities in rupees . d
i_ { Description Self | Spouse | Dependent-1| Dependent-li | Dependent 111 ]
(Al Moveable | o ﬁg—l L1514 Gie ‘e |
f—a A‘E[_[:r“_“.lﬂlﬂel __E_#G'%_lﬂ;lﬂ_’—ll i Sl L tjr ; - 1'
. B Lr:::“m ) Hf\hnlr.hu fqiuw bkl g1 . ) _j
(i) | Purchase Price and ik i - -
Development Cost of [ stoun=n0 ’!1,'4 Lbnn= ML Hio ML
Immovable Propeny '
{Total Yalue) i E
(i) | A mimate L |El S onp=d "
Mm Price u%ﬁtﬂ FLSabb=t She000-s ML Ml HiL
Assei (Tol Vnm_]ﬁﬂl ot
7 Liabilities i
(i) Government Py |9
dues (Total) @t = | M fare Hie L
(i} Loans from Bank, - .
Financial Institutions and 1 | © 119 | £51S81-) ML ble wt
aithers (Total) | -
8. | Highest educational unlification:
MW - ™MU Bl (e 99 4
th- My el - -1999
Give details of School / Univers ity education with full form of the certificate/ diploma/ degree
L course) (MName of the Schaal College/ University and the year in which the course was completed )
1

VERIFICATION

I, the deponend, above named, do hereby verify and declare that the contents of this affidavit ore true and coreeel 1o (he
best of my  knowledge and belicf, no part of it is false and nothing material has besn concealed there from, | further
declare that :

{a} there is no cage of conviction or pending case against me other than those mentioned in items 3 and 4 ahave;
1B Loy spouse. or my-dependents do not hve any asset or liability, other than those mentioned in ftems 5 il &
by,

Verificdat.. PR his the. BOMA L day of DR tewibey S, | KO
‘_-‘-Fl"l 701
DEPONENT




Nowe: 1 Affidavit 5 noizld be file

d lntest by 3.00 PM on the last date
u befare an Uath Commissioner or Mugstrate of the First Class «r hefore 5 Py
Pisblic

+ Al columns should be filted up and ra calumn 1o be leff blank. IFihere fs no information io fur

any item, either “Nil" or “Net agplicable”, as the case ma » be, should be mentioned
4 The affidavit shoyld be either tvped e writran legibly and neath,

of fi ﬁng naminations,

ekl dni TR
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